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BEFORE THE CENTRAL ADMINISTFATIVE TRIBUNAL
BANG L ORE

DATED THIS THE 7th DAY OF COCTOBER, 1937

Fresent : Hon'ble Sri L.H.A.feco Member (A)

Hon'ble Sri Ch.Ramakrishna Rao Member (J)

napplicction No.272/87(F)

Jevireklkam,

T/a Manantwedi,

II Cross, Mysore South,

Mysore - 57J 008, eoe Applicant

( Sri M.S.Anandaramu eee Advocate )
US.

1. Ths Union of Indis
represented by the
Secretary to Government,
Ministry of Transports, -
Odepartment of Reiluways,
kail Bhavan,

New Delhi - 11d uU1.

<. The Generel Manccer,
Southern failuways,
Paik Town,
Madras - 500 033,
3. The Ascistant Perconnel
Cfficer (MiE ),
Southern f.ilu.y,
Headyuerterc Office,
Perconnel Bianch,
Msdraes - 600 0J3.
4. The Jorks Manager,
Southern R..iluwsvs,
Jorks Manacer's (ffice,
Myeore South,
Mysore. S0 Fespondents

( STi FK.J.Lekshmanachar seie Advocate )

Thie application has come up before the Court
today. Hon'ble Sri Ch.Ramakrishna Fao, Member (J) made

the followinc ¢
CHEDER

This is an application filed under Section 19

of the Administrative Tribunals Act, 1935 ('Act', for shoit).
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24 - The facte civing rise to this applicetion
lie in @ narrow compass., The applicent was workino as
a seni-clilled Artiszn Grade III in the Southern Hoilway
Jorkehop, Mysore(Respondent 4 =f4) until he was removed
from service on 13.3.1976,after holdinc discipiinary
proceedincs acainst him, in which the charce of theft
of Failway propeity wi;s ectablished, Against-the order
peseed by R4, the ciplicent preferred an appeal to the
Chief dJorks Encineer, Scuthern Failwey, fMadras, which
wee rejected., The revision petition preferred by the
aprlicent wegs elso rejected. Accrieved by the same, the
gpplicant filed ¢ writ petition in the Hich Court of
Farnetaka, which wae dismicsced on 31.,1J.,77 by & sincle
Judce. nAcainst thuat order the applicant filed an
appeal which wse hewrd bty ¢ Jivision EBench on 3J.11.84.
4hile sllowinc the appeal, the Division Eench guacshed
the ordere of the appellete and revision.l authorities
end remitted the matter to the appellcte authority fo:
freeh dispocal in the licht of the observaticns made

by the Court. Accordincly, the eppellate authority
recensiderced the matter and rejected the cppecl,

Accricved, the cpplicent has filed this spplicetion.

Sy Sri b ..Y.lekshmenae Achar, lezrned counsel
for the recpondente, has rciscd a preliminary objection
thet this wpplication is nmot meintzinceble because the
applicant hae not\exhausted the 1emedies availeble to
him under the Rsilway Servznte!(Discipline & Appeal)

Fules, 1558, Under Fule 28 of the said Rules, the applicant should

have preferred a revision petition to the General Manacer,

GA—



Southern Railway, Mzdras (R2) and therefore the

epplication is not maintainable in terms of Sec.20

of the Act.

4o Srim.s.Ancndaramu, learned counsel for

the applicant, submits that it is not imperative to
exhaust the remedies bzfore approechino this Tribunel
for relief; that the applicent is an agedvperson; that
the matter hae been pending for over a decade and in the
interest of spsedy dispossl, the application may te

entertained by the Tribunal,

(=

58 Sri Acher submits in reply that the applicant
~
hed avalied of the remsdy of revision even in the first
round of 'this liticetion and there is nothinc in the

judcement of the Division EBench of the High Court of

f
[k

kernataka which warrants the exclusion of the Iemedy by

way of revision,

Ge ' de;have considered the 1ival contentions
carefully. Narﬁally, the applicant should exhaust all
the remedies before apprsoching this Tribunal for
redress, He has not brought to our notice any compelling
cround for relaxinc this procedure. Je, therefore,
uphold the preliminary objection. However, ac the appli-
cant is an sged person &nd the matter has been pendinc
for over & decade, we direct that the revision petition
as and when filed before the appropriate authotity shall
be disposed of within 4 months from the date of filing

of the revision petition by the applicant after affording

an opportunity to the applicant to appear in person, in

LA~



cace he has not been afforded cuch an opportunity

at the appellate ctace,

7o In the view we have talen, we do not consider
it nececsaly st this ctuce to exemine the merite of

the case of the epplicant.

Se In the result, the applicetion is disposed
of on ‘he linees indic:ted zbove., Fertics to becr their

own coste,
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